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ENTRAL ADMIWISTRALIVE TRIBUNAL,LUCKNOW BENCH

LUCKNOW

Original Application No. 49 of 1990

Sunil Dutt Sherma and Others Applicants.
VEeLsus
L ]
Union of India & othersg Respondents.

Shri a.P. Srivastava, Counsel for applicant.

Shiri pDinesh Chandra Counsel for respondents.

Corams

Hon, Mr, Justice U.C. Srivastava, V.C.
Hon., Mr. K, Obayva, Adun, Member.

(Hon. Mr. Justice U.C. Srivastava, V.C.)
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By means of this application the applicants hzave

prayed tratcthe respondert s be directed to declare the

[}

result of Deosartmental Promotiun Committee held on
9.8.89 end the promotions be made according to rules.
The applicants were appointed in the year 1982-83

on the post of OUverator in the office of Director,
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Censug and 2 tentative gradation list was prepared in

the year 1987 and the objectiong were alg0 invited and

after objections final list was prenared and thereaftecr

D.P.C. met for making €romotion for the post of Junior
Supervisors which selected the candidates but the result

of the same was not declared. Waiting for the same for
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several months,ultimztely the applicants approached

the Tribunal.

2. The respwndents heve filed the written statement

in which #t has been stated that the seniority list of
grade of operato:é was hotified,in the ysar 1989 which
has been challenged before the Tribunal in O.A. No, 155/
1988 and tle sald case is pending disposal. Promotions
could hove beenmade but because of sdministrative reasons
no promotions could be made, The recommendatibns of the
D.P.C. have bean received and thepiométions to the

grzde of Junior SunsrvisOriwill be mede in the order

D)

in which their names appear in the panel, The record
of D,P.C, is a confidential record. The sanction for

de-~-roservation of %acancies reserved for 8.C. ang S8.T.

is still awaited and after completion of Data Processing
work in theDate Entry System the services operators

had to be utilised in other sections of the department
in comnection with increasing work load of 1991 Census.

Due o the above reasons th
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ult was not &claréd.
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It has been stated thet so far as seniority is concerned,
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the matier has 0 be now descided. Obviously after +h
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decisicon of e cuestion of seniority, the result will
be declared. Accordingly, the respondents are directed
to expedite the matter ang to declare the result of the

D.B No order as to costs.

— V

Vice Chairman.
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Lucknow: Date~5,1.93.



